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CE~TRAL AOMINISTRATIV~ TRIBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

OPEN COURT 

, ORIG Il~A L APPLICAT ION IJO . 183 OF 2003 

'ALLAHABAD TH IS THE 27TH DAY OF r•lARCH , 2003 

' ""-HON ' 8 LE MAJ GEN K . K. SR IVASTAVA , MEr·lBER- A 

HON ' BLE MR . A. K. BHATNAGAR , MEM8ER-J 

Laxmi Shanijar Mishra , 

S/o Chandra Bhushan , 
th e the n poste d AOM SBHO (u/s) 
Oeoria Head Post Office . • ••••••••• Appl i cant 

(By Advoc at e Shri R. P . ~1ishra) 

Ver s us 

1. II nio n of India , 

through S~oretary , 

Ministry of Communic ation Department of Post , 

New D§lhi . 

2 . Director of Postal Department , 

Gor akhpur Region, 

Gar akh pur . 

3 . Senior Post M8 s t e r , 

Oeor ia- 2740 .J 1. 

(By Advocate Shri R. C. Joshi) 
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••••••••••• Res pondents 

HON ' BLE f'l AJ . GEN K . K. ~RIVAST A VA ,MEf·18ER-A 

I n this O. A. filed under section 19 of Administrative 

Tribu nals Act 1985 , the appl icant has chal lenged the order 

dated 27.11. 2000 passed by res pondent no . 2 awar ding the 

punishment or compu l s ory retirement and a l so ordering for 

recovery of ~ 1 0 , 000/-, the loss suffer ed by the department . 
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2 . The brier facts of the case are that the applic ant 

~~}-working in the respo ndent's establishment since 1962 • 

While w~l<iC as Assistant Post Master Daor ia , Head Post 

Bf f ice./ ' e was served with a ch argeshee t ror major pe nali ty 

on 04 . 01 . 2000 . After conclusion of the discip l inary 
~ Iv 

proceedings , the disciplinary authority passQ:\..the order on 

27 . 11 . 2002 awarding the punishment of com~~sory retirement . 

3 . The applicant ' s counsel submits that the applicant 

may be al1owed to file ap peal against the order dated 

27 . 11.2002 (Annexure- 1) . 

4 . We have heard counsel for the parties , considered their 

submissions , and perused records . 

s . In the interes t of justice it is ap propriate that the 
l-

appl icaf\t exl1aust5 the depart:nental remedy which arli! avail able 

to him to meet the requir ements of section 20 of the A. T. 

Act 1985 . We , ther efore , dispose of this O. A. at the 

admission stage itself uith liberty to the applicant to file 

~ 
&ft'" appeal challenging th e punishment order within a period 

"'- ~l-~ l. 
of one month . Such an appe a l , i\ rilel within one month shall 

be treated as having been filed in time. The appellate 

authority is directed to decide th e same within a period 

of six months from th e date of comTiunication of this order . 

6 . There will be no order as to costs . 

Member - A 
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